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CENTRAL ADMINISTRATIVE TRIBUNAL

MADRAS  BENCH

MA/310/00127/2020
in

 OA/310/00 234/2019

Dated  Wednesday ,the 26th day of  February, 2020

PRESENT

Hon’ble Mr.P.Madhavan , Member(J)
&

Hon’ble Mr.T.Jacob , Member(A)
      

Dr. Esther Mary Selvam,
W/o M.Charles,
Aged 55 years,
Administrative Head of Department,
Specialist/Senior Administrative Grade (SAG),
Department of Microbiology,
Employees State Insurance Corporation Medical College and Post 
Graduate Institutes of Medical science and research hospital,
KK Nagar, Chennai - 600 078.   ....Applicant/Respondents

(By Advocate M/s S.Selvathirumurugan)

Vs

1. Union of India rep by the Director (General),
The Employees State Insurance Corporation Headquarters,
Panch Deep Bhawan CIG Road New Delhi – 110 002.

2. The Deputy Director (Medical Administration),
Headquarters Office,
The Employees State Insurance Corporation Headquarters,
Panch Deep Bhawan CIG Road New Delhi – 110 002.

3. The Assistant Director(Medical Administration)
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Head quarters Office,
The Employees State Insurance Corporation Headquarters,
Panch Deep Bhawan CIG Road New Delhi – 110 002.

4. The Dean,
Employees State Insurance Corporation Medical College and Post 
Graduate Institutes of Medical science and research hospital,
KK Nagar, Chennai - 600 078.

5. The Medical Superintendent,
The Employees State Insurance Corporation Medical College and Post 
Graduate Institutes of Medical science and research hospital,
KK Nagar, Chennai - 600 078. ….Respondents/Applicant

(By Advocate M/s K.M.Venugopal (R1 to R5)
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ORAL OR D E R

      (Pronounced by Hon’ble Mr. P.Madhavan Member (J))

When the matter is taken up for hearing today, learned counsel for the

applicant seeks permission to withdraw the OA. He has made endorsement to

this effect in this OA.

2. In view of the above submission made by the learned counsel for the

applicant, permission is granted to withdraw the OA. Hence, OA No. 234/2019

is  dismissed  as  withdrawn.  Consequently,  MA  127/2020  will  also  be

dismissed as infructuous.

(T.Jacob)                                                                             (P.Madhavan)
Member(A) 26.02.2020                 Member(J)  
SV


